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- IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
CALCUTTA BENCH, KOLKATA

PARTICULARTS OF THE APPLICANT:,

7~ Vikesh Kusnar, son of Madan KiShoreBhaEti aged about 26 years,

residing at Vlllage Mohabbat Nath Ke Mathia, Post Office - Chanchaura,

VPS - Rasulpur, District - Chapra, Bihar. $412:0U . | .
. API;‘.LICANT

VERSUS

(i)  The Union of India, throﬁgh Secretary, Ministry of Steel, Ispat
Bhawan, New Delhi 1

- (i) The Chairman, Steel Authonty of Ind1a Limited, - SAIL Ispat .

Bhawan, Lodi Road, New Delhi = o T
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(ii) The Chief Executive -Officer, Steel ‘Authority’ of India Limited, °

Durgapur Steel Plant, Durgapur, West Bengal 713203. |

| (iv) The Executive. Dlrector, Steel Authorlty of Indla, Durgapur Steel
' Plant, Durgapur; West Bengal ’

(v) The General Manager,"StEeI- Authority of India, ,Durgapur Steel. .

Plant, Durgapur, West Bengal.
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CENTRAL ADMINISTRATIVE TRIBUNAL
KOLKATA .B'ENCH
KOLKATA
No.0'A.350/1508/2017 |
Date of order : 259 4 -

Coram : Hon’ble Mrs. Bidisha Banerjee, Judicial Member
Hon’ble Dr. Nandita Chatterjee,- Administrative Member.

VIKESH KUMAR
Vs, |
UNION OF INDIA & OTHERS
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2. Facts of the case ina nutsheil are as under:-

Pursuant to a not:ﬁcatuon/advertlsement..dated; ,:2.2;08.'2014_- .‘fc.>'r
recruitmeet to diffeeent posts-in Steel Authority of India Limited(SAl'L),'
Durgapur Steel Plant (DSL), Durgapur, West Bengel, the a'pplicant along
with others - applied' online for the post of ‘A'.ttenda‘ht.' cum g

Technical(Trainee) on-09.09.2014 as a general category candidate. His



registration No. was DP 1401102105713. The requisite criteria to be

fulfilled in order to be considered for such appointment was as under:-

“ELIGIBILITY '

Essential Qualification and Experience as on 01.08.2014

['st. [ Name of Post Essential Minimum Qualification Essential
Experience
required, if any

1. | Operator-cum- Matriculation and 3 years full time Diploma | ---
Technical(Trainee} | in relevant discipline of Engineering only :
(Metallurgy/Mechanical/Electrical/Civil/Elec '
-tronics/Chemical from. Govt. v.recognised '
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2. | Attentant-cum- -Mqétnculat/oﬁ and TGN Sidhe) :g “re Iev&nt -
Technician = % trades only (thter/E/ectr/c.'an/ é%‘ ffrom %
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Eligible and mterested candrdatés W’“"Id be reqw 2d to apply online through

SAIL’s website:www. soil. totin<{at-thelink"C Careers). No other means/mode -
of application will be accepted. :

Before applying the candidates should ensure that they fulfil all the eligibility .
norms. Their registration will be provisional as their eligibility will be venﬁed '
only at the time of interview.”

it was specifically mentioned that :-

“Mere issue of admit card for written examination/interview call letter will
not imply acceptance of candidature. Candidature of a registered candidate
is liable to be rejected at any stage of recruitment process or even on-joining,
if any information provided by the candidate is found to be false or not in
conformity. with the eligibility criteria at any stage or if candidate fails-to
produce valid documentary proof in support of his/her eligibility.”



http://www.saitttiMG

The notification further specified that :-

“Candidates not satisfying the requisite eligibility criteria specified in this

advertisement need not apply. All certificates and documents in support of

eligibility will be verified only during the interview and any candidate, who

fails to produce the same, will not be allowed to appear at the interview.

Therefore, candidates are requested to_ ensure their ehg:blht before
applying.

Candidates possessing the requisite qualification through Distance
Mode/Correspondence/Off Campus are not eligible to apply.

XXX XXX XXX XXX XXX

Candiature of a registered candidate is liable to be rejected at any stage of
the recruitment process or after recruitment or joining, if any information
provided by .the candidate is found 'to be false or is found not to be in
conformity with eligibility cntena mentioned in the advertisement. Durgapur
Steel Plont reserves,: the, rfght %o, wreject the.. .applications and no

communication in ﬂghis%regard will-be %nade wrthﬁgge appl:cant ‘
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and candtdates AQt possessmg requ15|te ellgubillty crl €ria did .not apply,

the applicant fauT"ed to pmduce the requnsnteﬂ ificition certificate in
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support of the eligibility cﬁt’é"‘r”ié“a“"s**"‘é"fiﬁulated in the advertisement
dated 22.08.2013 during interview but claimed that he would-be able to
produce the certificate at the time of pre-employment medical

examination, if selected. Accordingly an undertaking was obtained

- from him. However, at the time of pre-employment medical

examination he did not submit any additional document in support of

his claim and, therefore, he could not be allowed to appear for the



same. The selection process was thus cbmpleted and the candidates.
found fit in all respects in the -pre-employment medical examination

were allowed to join SAIL/DSL.

3. The applicant is aggrieved by a communication dated 11.09.2017
by the Deputy Manager(Pers-NW) in connection with his appeal for
consideration of his candidature for the post of ACT(T), whereby he was

informed as under:-
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the required qualification.

5. The contention was vehemently opposed by the Id. counsel for -
the respondents who submitted that a certificate issued by a Training:
Institute cannot be treated as a valid pass certificate. ‘He would draw
our attention to a decision rendered in O;A.No.1334/2012 by thé'
Priﬁcipai Bench of this Tribunal. Ld. counsel would further subrhit_ that

the applicant having submitted the provisional and final pass certificate



two years after the cut of date of 01.08.2014, could not be considered
as his certificates were not acceptable, and further, in view of his
declaration/undertaking as contained in Annexure W-3 of the written

arguments o_f the respondents, that , “I also fully agree that- my candidature

for the post of ACT(T) Electrician in Durgapur Steel Plant is liable to be
rejected/terminated at any stage of the recruitment process or after recruitment or
joining, if any information/document provided by me is found to be false or is found

not in conformity with on line application data or eligibility criteria mentioned in the

| almlng benefit of such
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to the O.A. mamfests that a*Provnsaonaleatlo‘nal Trade Certlficate was . |

issued by the State Council for Vocational Training, Bihar, Patna on .
25.12.2014 declaring that the applicant has passed All india Trade Test
for Craftsman Training Scheme held in the month. of January 2014.
However, a National Trade Certificate issued by Ministry- of Labour and
Employment, Government of India, National Council for Vocational

Training was also issued only on 06.04.2015 i.e. long after the cut of



date of possession of the trade certificate or reckoning eligibility in

terms of notification as evident from Annexure A/8.

8. We fail to countenance and comprehend that, if the applicant

\

was in possession of a valid Provisional National Trade Certificate then
why he would fail to produce the same at the time of. pre-medical

examination or even thereafter. In view of the admitted position that

he did not possess relevant trade certificate as on the cut of date of

reckoning eligibility, that was~:§% .Qﬂ ;Og%l,whe preferred representation
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certificates furnlshed to them after almost«three ye‘éﬁ?s from the cut of

(Bldlsha Ba erje’ '
Judicial Member

(Dr. Nandita Chatterjee)
Administrative'Member
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